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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Transferred Application No. 1749 of 1987
Zaheer Ahmad .

. . L] L] . L] * [ ] . . [ L] ]

« « Applicant
Versus

Union of India & Others ; e« ¢« « o o o o o » Respondents
Hon'ble Mr. Justice U.C.Srivastava,V.C.

‘Hon'ble Mr, K. Obayya, Member (A)

( By Hon'ble Mr. Justice U.C.Srivastava,V.C.)
The case was already disposed of as aﬁaﬁted
vide order dated 26.2.1990 and it is seen that it was

not noticed when the application for substitution was

entertained and notices were issued.

-

None has cared
to appear on any date thereafter.

It is re-iterated that
the case stands dismissed.

However, Railway Administrati
on cén consider the agplication even: now. It is

desirable that it should consider the application moved
by the legal representative for the amount of gratuity

if any. Let it be ddne within a period of three months

from the date of communication of this order. No order

L,

Vice-Chairman

as to costs.

Lucknow Dated: 8.1.1993.
(RKA)
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In the fon'ble aigh Court Cf\Judicaturé at Allahabad-

Lucknow bench, Lucknou - l/
H" it Peul“mon i o.(')_/ - of 1985 l
Zaheer Ahmed . Petltlone.r :
Versus
Union"' of India & others .. 'Opp.p;rties.
LEDEX
él: —. — @ =0 —8—0— 0t —0—~¢—0~0—0—g—0ls 0D .« — --‘—.-—-.-—l—o—o—-
Ho. Pax twuL,rs Pages
l'o n&'lt Petltlon o‘. e 1-8
20 AffldaVlt 'oo' oo - ?" /o
3. Annexure Jo.l . | “ /LI
- Order.dt.10.5.8% of this Bon'ble Court
L4, annexure 1o.2 .
Tetter dt. ,19/5*/5[(' . .. lj"/é
'S, Annexure 0.3 -
" Letier dt. 3.2.83 .. . [])- ’/J'X |
.‘6." Annexure 1o NI o ,
Loco Foreman's letter dt.z‘//)/%‘ 19 ~ Jo
7. Amnexure No.5 .' |
: 'Petlmoner's letter dt. 2}/3/@5 RN 2L
- 8., _Power- |
\ ( Abdul ateen ),
' Advocate
Lucknows Counsel for the petitioner
_Date ' |
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Li THE HOU'BLE HIGH COURT OF JUDICATURE AT ALLARABAD

LUCKHOW BEICH, LUCKJOW
it petieion 1 FLHO
Wit Petition Ho.

\ y/ 5
Zaheer Ahmed aged sbout 61 years son of _ ﬁ{f

T 198

-

. ooy, L2E BT Bashir Abmed resident of Mauza Sheikhpurwa,

P.0,liankgpur, district Gonde.

e S T T

- Petitioner

Versus

£t e

L, Uhlon of India through General Manager, Horth
Eastern Reilway, Gorakhpur,

2 Finaniﬂl AdV1SOT/Ch1€f Accounts O “ficer ,Horth
PO East rn Ral l»luy ’ UOIakﬂpU.I'e o

Sri Satenara ﬁunar Chief Safety Olficer,ﬁorth
Ea tarn Railwayy, GOfaxprT.

‘Q‘Jri Haubat Lal, Divisional Ra allway lanager, North
“Pfastern Railvay,Ashok Marg, Lucknow.

WA NI LR g SV S S S T S ot v

v
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5. 8ri R.S.Akhtar,Senior'Divisidnnl Persomel Officer,
DRl Office,Horth Fastern Railway,Ashok Har g, Lucknou, -

o Opp051te parties,

writ Petition under Article 226
of the Congtitution of Iudia.

AL DBl RS f‘MW—"J‘ PP P AR

{(/(7' f‘“}/‘

@Z:fyf’ The petitioner, above nesimed, most respectfully
2

supmits as under:-

5 1 KﬁJL:::> That the petitvioner was appointed on 1.1. 1942
e _
aﬁ;e ‘ ' by the opposite parties as Engine C*ouner
zégfiiéi?f\fm 2 . That the petitioner while working as Fngine
LY e T 7 : . .
§ff "/-‘f;“\ﬂhg‘ ~ Cleaner was given various promotions on the post of
W l%&g ; Lé% Fireman-II,Fireman-I,Shunter,Driver-c, Driver-B aha
}Q? - i subsequently on the‘post of Driver-A in grade of Rs.,
{ N
e 550-700, | o
\‘\” . » ' -

Shoy ol : o . ‘v’ s
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3. That‘the petitioner was later on confirmed’  ,

on the post of Driver-A in the scale of Rs.550-700. %

). That on 31.12.1982 the petitioner after attain-

ing the age of superannuetion i.e, 58 years retired from

the post of Driver-A.

5. ‘That a P,P.0, aubbority letter was issued to the

petitioner from the office of opposite party No.2.

6o That the petitioner after retiring on 31,12.19&

" on attalning the ége,of superannuation was entitled to

pension of Rs.888/- from 1.1.1983 end gratuity of Rs.
22775.3»50-'

7.  That it was informed by the opP.party No.2

vide his letter dated 3.2.1983 that the éﬁﬁity amounting

to Rs.22,753.50 was with-held by the opposite pavties £
only for the reasdf that the petitioner had not vaceted

v .

the raillway guarter.

8 - ‘Tﬁgt'after recelving the letter of opposite party
flo.2 the~petitioner also received a letter from the
Office of Loco Ebreman,Gorakhpur‘dated 14.3.1983 which
Wgs received by the petitionér on 23.3.1983 and.he
imuediately ﬁacated the'railway‘quarter.\‘

9,~' That it wmay be poihted out here that the petiti~
oner when retired from the service of the 6§pepaftyes

his pension,gratuity and other allowances were to be

paid from the office of the OPp.party io.kt as prior to
his retirement the pctitioner was working in the Division

of opposite party io.t.

10,

=

nat 1% may aegedn outrightly be pointed out
here that the petitioner is being pald the pension from
the office of opp.party Wo.lt but his gratuity alounting

to 118.22,793.50 and subsequent arrears which were pointed

3

S
AR
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out to the petitioner vide Rallway Board! letter Ho.KE
(P&A)/II/82/RS~2 dated 7.6.82 a differggée ovas.125h/~
whicﬁ is due to the petitioner as such s total of Rs.
22,753.5048s.1,25%/~ = Rs.2l,007.50 is due to the

pétitioner from the opposite parties.

1l. - That the petitioner after serving the opposite

perties retired at the ripe age of 58 yeers with honesty

end dignity, the gratuity of the petitioner amounting
to Rs. 24,007.50 in tnese hey days has been stopped by

the opp.parties for no fault of the petitioner.

12, That it mey again be pointed out here that the
petitioner has been ruhming from piller to post for the
szke of payument of his gratuity and after giving»several
representations to the opp.parties no heed is Dbeing paid
and the opp.parties are sitting mum on the ge nuine

demand of the petitioner.

13. That the hard earned saving of the petitioner on

which he has got absolute right is not being fulfilled

Dby the opp.parties and the petiticner is being denied

his right to hold his grauity for nof fesult of hig.

1, Tnat it mey also be pointed out nere that the
petitioner is having g family of 7 members including
1 daughter who is %o be married and in these hard days

the petitioner is unable even to marry his daughter who

| is of‘marriagable age only due to lack of funds.

15.  That the petitioner preferred & writ petition i
10,690 of 198 before this Hon'ble Court and this Hon'bl

Court wvide its judgment and order dated 10.5.198% allo-;

wed the writ petition with e direction that the respon-

dent should pey the gratuity emount agtualiy payaslé to

the petitioner within 2 months from the date of the

B I



-
2Y
Apnexure -1

o

3@&’4/,\9

S
~

1..' ’ \
“ ’
DI . \

),'.ﬁ‘
VT

§/\<g\ , |

;’l/\

Annexu1£~2

x~

M gy rar

A\

)
“u- /5/%

order and also ordered that if the payment is not made

within 2 months the opp.parties will be liable for the

peyment of interest @ 6% per annum till the payment is

actually made, a photostat copy of the saMe is being.

filed herewith as Anpexure-1 to this petition.

166' . Thet éince then fhe petitioner after serving
the copy of the judgment and order of thiS'Hon'ble Court
is running from piller to post i.e., to opp.parﬁies Moe3
to 5 but of no aveil but even the petitioner was told by
the'opp.pafty lo.3 to the effect that since the petition-

er nad filed the writ petition beior *his Hon'gle Court

and since this Hon'ble Cou1+ had ordeTEd for tme payment

- of the gratuity hence the peultloner should teke the

17 That not only theée words were uttered by fbe
dpp,party Ho.3 but.the opposité parties Ho.3 to 5 have
gone to the extent that they.had issuved a letter, after
‘the service of the order of this-llon'ble Courf on them,
to the effect that an amownt of Bs.8,143.35 will be
deductdd from the grétuity end other allowances‘due to
the petitioner amounting to Rs.2%,007.50 on false and
frivolous charges which were never dué against the
petitioner and that for which the'pet;tioner was never
given any notice whatsoevef-and everything is being done
just for the reason tbét the opp.parties have 5ecome

pre judice with the petitioner as such.they are not paying
the‘gratuiﬁy and other allowanées-of the petitioner for
which the petitioner 1s entitled, a true copy of the

letter is being filed herewith as Annexurs=2 t& this |

petition.

18. That as 1t will be clear from Anncxure -

the opp;party"ﬂo,# had issued the letter that aJ
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of Rs.8;143.35 is being deducted from the gratuity of

the petitioner for which the opp.partiss haﬁe got no

right and under the provisions of law nothing can be

deducted from the gratuity of an employee the oOpp.party

ot just for the reason that the petitiomer had prefe-
red the writ petition before this hon'ble Couwrt and this
Hon'ble Court had directed for the payment of the saue

have become pre judice and as such they are deducting the

sald amount on false and flimsy grounds.

19. Tnat it will also be clear from Annexure-~2 to

‘this petition that it has been said by the opposite

party HoJt that after deducting the emount of Rs,8143,.35
the remaining amount is being sent through cheque on .

as uptil date no payment has yet reached to §.B.I.

Gonda and this is being done by by-passing and circum-

venting the orders passed by this Hontble Cou&t.

20, That as stated above{the opp.party Ho.4 has

issued the letter contained in Annexure-2 after issuance

of the letter by the Divisional Accounts Officers dested

.3.2.1983, a photostat copy of which is being f£iled

herewith as Annexure-3 to this petition which clearly

goes Lo show that arr amount of Rs. 22,753.50 has been

‘with held for non vacation of the railway quarter by the

petitioner.

21, "Tbat it may agein be pointed out here that the
pe titioner ilmediate ly after the receipt ofx the notice
dated 14.3.83 which was recelved by the petitioner on
23.3.1983vvacated the quarter the same dsy i.e. on
23;3.83; a true'copy Qf the letter issded by the Loco-

Foreman,Gorakhpuwr requiring the petitioner to vacate the
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the premises and the letter of the petitioner informing
that]he had vacated the quarter are being filed terewith

as Annexures-i & 5 to thlu netition,

22. Thet it may be avered here that the petitioner
is'having a big fémily and his daughters! marriage has
been settled long ago which is only'being prolonged due
to lack of fundé and since the gratuity is not being
pald by the opp.parties Ho.3 to 5 with malafide inten-
tions as such the petitioner ié having the days and is

not able to arrange the marriage of bhigs daughter.

e
23 That Lne officers of the opposite mxxxxﬁi

: party lo.1 are harra SSLng the petitioner 1ntentlonally

end de liberately "and'motivated not to pay the gratuity

due to the petitioner inspite of the direction by this .

Hon'ble Court contained in Annexure-1 to this petition,

2. . That it will also be revealed from Annexure-2

to the writ petition that due to malafide and delibercte
intentions of opposite pwrty No.3 to 5 of not pajlﬁg

the grabulty to tne petluloner and in Annexure-~3 they

have stated that an amount of Es.8,143.35 w1ll be deduc-
téd although no notices for the szme was given during

the service period of the netifioner and they have fnnhnﬁm
further stated that the remaining amount 1s being Dald
through cheque at §.B.I, CGonda but uptll date the
petitioner has not yet received any. amount whatsoever
which clearly goes to show the malafide intention of the

obp.parties.

Ay

25, "That the petitioner is advised to submit that
ne cessity for prompt payment of thé retiremént dues to

"~ a Govermnment Servent immediate ly-after his retirement

cannot be over emphasised and the opp.parties be leGCbed
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that tbe ll”blllty to pby the penql 1nter°st on the
dueb at the’ curzent marhet rate sbould be burdened on

the opposzue partles.

26, That having no other efficacious and altern-
ative remedy the petitioner beg to file this writ

petition on the following;amongst other grounds;-

--—----.-—--_

a) Beceuse inspite of the directions issued by this

Hon'ble Court for vayment of retirement dues to the

- petitioner as back as on 10, 5 198# copy of waich was

served on Opp parules on 18 o and subsequently notice

was also‘vlven to them aparu from verbal reouests they .

have paid no heeds which is unconstltutlonal unwarran@d.

‘Dy law and agalnst the pr1n01oles of nagtural justice.

4

b) - BQCduse uhc OPP. parules have commlttca mlbcond-

uct and gruve error of law as well as disobedience gnd-

1,oy pqsslns the orders passed by - tnls ﬂon'blﬁ qurt

conteined in Agne cure-1 is uﬂlawful againgt the provis-

ions of law and nauural Justlaa

e) . Because the 0DD, parties Ho.3 to 5 have comni- k

tted g dellber yte oontcmpt of ‘this hon'ble Court by not

obeylng the‘mandumub Issued by tﬁls uOU'ble Lourt uptil

~date and the petitioner is being unnecessarily harassed

and victimised on the vhims of the opp.parties znd
fundamental rights of the‘peﬁitioner are being infringed
vhlch is agalnst the pTOVLglOHS of law and na tural

justice.

d)' . Because the petitioner has got right to recover

the retlrement dues from tne Government und 1t is obliga-

Lory on the part of the opposite parties to,lmuealately



iv), to awerd the cost of tae petlulon.

.‘pay‘the amountfduelto the petitioner.and:not doing so

1s unconstitutional, against the provisions of lay and
natural justice.
e) " Because deductlng the amount of a tuch later .

perlod for whlch no notice of any sort or any opportu-

cpity was glven to the petltlonef to rebutt the same is

unconstitutional, against the prov151ons'of’law and

natural,justice.
| -PQR_A;Y;ELR

Nherefore, 1t is most respectfully prayed tbat

this Hon'vle Cowrt May gra01ou°ly be pleased to igsue 3=

i) . a writ, order or direction-infthe nature of

.mandamus COMm nalﬂg the OPp. partles to pay lorth-w1

the amount Ol gratuity and other allowances due to the

‘pctluloner which com€s to Rs.2# 007. 50 alongw1th 1ntere t

whlch this Fon'ble Court deems just ang nrooer,,

1) a wrlt, order or direction in the nature of
mandamusg comnunalng the - OPp. partles to compensate tke

peowt:onef's loss due to the lqpses of the-opp.parties

by xay of exemplary cost

"

idii) any other writ,order or direction which this

fon'ble Court deems just and proper in the circumstances
of the case be passed in favour of the petitioner and

against the opp,parties;

[ 3

Lucknows: . - ( Abdul lateen )

Gaxnsed Advocate.

.Daﬁé&:}hy Ax* 1985 . COﬂnSel for the pCultloner



- %"% ‘ f
2
2 - In the Hon'ble Hipgh Court of Judicature at Allahabad ¥
& R
Lucknow Bench, Lucknow., ’l///
¥ ) 9
Affidavit
in
Writ Petition No, of 1985.
..é: - =
Ny Zaheer Ahmed ; .o Petitioner
Versus
Union of India & others.., Opp. parties.

I, Zaheer Ahmed, aged aboubt 61 years
son of Late Bashir Almed resident of lMauza Sheikhpurwa,

P.0, Mankaspur, district Gonda do hérgby solemnly

affirm and state on oath as under:

L, That the deponent is the petitioner himself
in the above noted writ petition as such is fully

conversant with the facts of the cage,

2 That "the contents of paras 1 to 26 of the
accompanying writ petition are true to my &wn
knowledge except the legal averments which are based

on legal advice,




3

That the Annexures 1 to 5 have been

. . / M
compared with originals and are certified copies
{9 { p

A of the same..
\j
' Lucknow
Dated:May 42 1985
™
’ W é; ,1/\s
: Deponent
Verification
I, the above named deponent do hereby
verify that the contents of paras 1 to 3 of this
affidavit aré true to my own knowledge, No part
of it is false and nothing maferial has been
s concealed in it so help me God,
A _ ,
)
/ ~
/A“‘ _Lucknow:»
DatedsMay 22 1985 ‘
. — - ’ : ) A . ?[ //"
PGS | | St 1,0
GOV T , ) . (2
I J

' " Deponent
N 5} £ ( N -
A ko Py :

I identify the deponent who had

signed before me,

_ Advocate,
' v
Solemnly affirmed before me on 2/ )5 )73’

< e |
at /*7 ?/m./p.m. by the deponent 2edevsHmo I

who is identified by Sri Abdul kateen,

Advocaﬁe, High Court, Lucknow Bench,Lucknow,

P.L,0.
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O AW M G o Judleaduns o s edeclboal
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Baintl 2Z adare Wwod Qd—\m
Defendant ~ ,

. Versus _ Petitioner
T Oeheney Qo o ot FEREL

The President of India do hereby appoint and authorise Shri...&’.ﬂ. S
%%»%\m%ﬁ\u\%%k\m@,?m R.leonad. advecak.

e veseneie eeee . to appear, act, apply, plead in and prosecute the above described
suit{appeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes |

of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and

generally to represent the Union of India in the above described suitfappeal/proceedings and to do all " things

incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained | g
from the appropriate Officer of the Government of India, the said Counsel/Advocatefpleader or any , l _
Counsel,\Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly ! : k
or partly’ the Suit/appeallclaim/defence/proceeding against all or any defendantsfrespondzntsfappellant/
plaintifffopposite parties or enter into any agreement, settlement, or compromise whereby the suit/appeal/ ;
proceeding’isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein .

to arhitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consult ‘
suc}?;‘,.ippropriate Officer of the Government of India and an omission to settls or compromise would be ~
definitely prejudicial to the interest of the Government of India and sajd Pleader/Advocate or Counse!l may ) '/'/
enter into any agreement, settlement or compromise whereby the suit/appeal/proce:ding is/are wholly oir. "
partly adjusted and in every such case the said Counsel/Advocate[Pleader . shall record and commuaicate

forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise. /

The President hereby agree to ratify all acts done by fhg; aforesaid Shri. Q\\@’\Q&‘QN‘Q Q’V %20\&\ ‘
e WDt o e

in pursuance of this authority.

..... tsseans

- IN WITNESS "WHEREOF these pres¢nts are d ly executed for and on i¢ =
. -
India thisthe............... 2. da of...r/»%.’. 5 T1984
Da;ed eevesns er eecmensiense. 198 g
pa2

NER—-84850400—8000—4 7 84
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IN THE HIGH COURT OF JUDIUATURE AT ALLAHABAD
( LUCKNOW BENCH) LUCKNOW - .2;‘/

% '

Writ petition wo, 220 of 1985 .

....4aheer. ahmad. ... e e e e e ey e ey PRt it ione v

/ Versus - V : -

....Union of Indig & Others.s.,.v.v.. . w. .. «.».0pp~. Parties....

12

| CeS+Prasad. ., . Fa & CAOy -NeEsRailway /Gors khpur-and: ‘Satyendra Kumarz
3+5./ North Eastern “Railway/Gorakhpur.

...............................................................

do hereby appoint and authorise  Shri.... .Bi.i.lShes.hW.a ri.Prasad. ,W&&M*&f RA‘*‘N"%\
Railway Advocate. . ..., Lucknow........... .to appear, act apply and prosecute the above dé.s-

cribed Writ/Civil Revision[Case[Suit/Applicaionf/Appeal on myfour behalf, to file and take back documents, ,\}s—

to accept processes of the Court, to deposit moneys and generally to represent myself/ourseives in the abdve,- T

proceeding and to do all things incidental to such appearing, acting, applying, pleading and prosecuting for !
. = ”“

myselffourselves. [ T
. b
I[We  hercby agree o ratify all acts done by the aforesaid Shri,.. Rikhes hwari Prasad. L. i
e j\ ......................... P Railway Advocate, ... LUCknow = i .
i
...... \)m pursuance of this authority. !
. )’.j -
f‘/\ IN WITNESS WHERE OF these presents are duly executed by mefus this.................... . . ..
. ) ;E
Chief Traffic Safety Sundh. - pau. Ui ‘
1 3P ACcts.Officem

Nprth Eastern Railway,

Gorakhpur. fallway,

<hpur.

..................................................................

NER—84850400—8000—4 7 84
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

No. ' of 198
Il ?V*- w 2302 - — H4& ?%/
4 ' _ ) Date of .
s Date Note of progress of proceedings and routine orders which
TR : case is
. , ‘ ’ ' adjourned
i - - S
1 2 3
| A D0 O] e
SR : ' 'zz’_( ‘Za £ O @4,,1,.,/( : »,,‘r,-—w—wv:________
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH, LUCKNDUY
Misc. Application No. 214 of 1990vQE)

1. Mohd. Mobin Hashmi, aged 35 years, son
-~ of late Zahsar Ahmed.
g . ) :
- 2, Mohd. Moin Hashmi, aged about 32 ysars,
¥ son of latas ‘Zaheer Ahmed,

3+ Mohd. Shamim Hashai, ajed about 27 ysars,
y 8on of late Zaheer Ahmad,
4. %ohd, Nassam Hashmi, sged about 24 years,
son of late Zahaer Ahmad, | 1

*

S5¢ Mohd, Alim_ﬁashmi, agad about 22 years, son
of late Zahaer &hmad, . |

6e Shabnam Parvesn, gged about 20 years, .
daughter of lats Zahaer Ahmed.

7, Shagira, aged ebout 18 years, daughter of
late Zghassr Ahned, .

All residents of Mauza Sheikhpurwa, Post
office Mankaepur,Digtt,Gondas eeees Applicants

In Rat

- Tole No. 1749 of 1987
(Urit petition No, 2302 of 1985)

Zahesr Ahmed A oooooidonipo . Petitiéner
| | Versus

Union of India & others esesessss  Opposite Parties

X}yﬂ Applicition Por substltution _

Q\ - The applicants most respectfully bag to
AN |
\\ submit as under s

1. Yﬁat‘applicént No.1 is the 'son of lata Zahaer
‘Mhmed petitioner in the abova T.a. No.1749/87 (Writ
petition No,2302/85)c He has been duly authorised by

applicant Nos, 2 to 7 to Pfle this application on their
bahalf. |

2, That Zaheer Rhmed died on 204441988 1paving

Nb@b&ﬁyobqﬂmf

IIIIIIIIIIlllllllllllllllllllllnn
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the follouin§ heiéa“;ﬁd legal représentativea te
1. Mohd, Mobin Haghmi (Son)

2. Mohd, Moin Hashni (Son)
S.HMth..Shamgm,Hasbmi (Sor)

Qciﬁohd. &éaaaé Hashmi (Son])

S. Mohd. Alim Hashmi (Son)

6. Shabnumspé:v:qq (Daughter)

7o Shagira»(@aughtar)

2

3. . That none of the afaresdid haira and legal
reprasantatives had knouledge about the pending urit
petition No.o 2302/1985 and its transfar ﬁe this Hen'ble
T;ibunal as T.A. Na.1749/1987.

4, That téévéphiiéémt was ié%ééﬁed.by the postman
of Mankapur on }sﬁ*Bﬂqv that a registered letter had
come in the namé of his late father from this Hon'ble
Tribunal uhich was returned back ,with the endorsgement

---------

that Zaheser Ahmed has died.

5¢ That the abplic&ht came to Lucknow and made
enquiriea and after obtainiag Vakalatnama from other
appliocants got the file or tha case 1nspected on .20,3,90,
From- the 1napect;gn,1t was revealed that the caae waa
taken up on 22;2;1989.and on that date as no one vas
present on behalf of'thé abblicants notice was {ssued
to the petitioner as well as ﬁisfcbunsél and the case
waa ardered'to"be.liéied.for,admiaslon on 26,2,1990,
On 18.1.1990-hot1ces'uere'issuea. On 23.2,1990 notices
had been returned. uith the remark that the petitiener
has dieds The case was 1listed on 26.2.1996. On that

date a8 no one was present on behalf or the petitioner,

*Mobemq Hezs)lm;
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this ﬁon'e;e?}rieenai preeumed.the.petitidaer was eerved
on the basidAeP‘tﬁe poet,dfficeerebort that the peti=-
tioner had“died.};fhie Hon 'ble Tribunal further referred
to para 12 ef tha counter .affidavit regarding payment
made to the deceaéed petitioner after making certain
daduction. In the circumstances the. case was disposed

of as abated, Fronm the record it is evident that no

rejoinder tg the counter affidavit has been filed.

6. ' That 1n the aforesaid circumstances inability
of the applicanta to seek substitution in place of
their deceased father Zahesr Ahmed in the above applie
cation {is bonafide and liable to be condoned. None

of the applicanta as heirs and legal repressntatives

of the deceased had knowledge of ;he aforesaid pending
case, Hence tﬁey could. not seek substitution within
the prescribed time after the death of their father
Zghser Ahmed on 20,4, 1988,.

7. That the right to press the claim and seek
rélief on behalf of their late Patﬁer Zahser Ahmed

survives to.theﬁq;plicante-ae his heirs and'iegal

representatives,

8. - That in the aforesaid circumstances it is
necessary in the interest of justice that the delay in
seeking eubstitution of the applicants in place of their
late father Zeheer-ﬂhmed be condoned and the appllcants |
be alloued ‘to be .substituted in place of the deceased
Zaheer Ahmed to press the claim on his behalf.

UHERE?DRE it 1a_most respectfully prayed that

Wo‘}ew haﬂ,m:



the applicante ba.substitutad as heirs and legal rapre=-
sentatives in place of Zaheer Ahmed petitiener/epplicant

ih the abova caseo

B  Veririestion |
tj{ I, Nohd; ﬁobin Hasmi, aged 35 years, son of
- lata Zahser ﬂhmed, resident of Nau:a Shaikhpurua, past
office Hankapur, district ﬁnhda. do hereby verify,that
the contanta. of -paras 1 to 8 are trua to my personal
knouledga and beliaf and that 1 have not suppressad any
matoriel fact, g
Mﬁé{e&n Hachm)
Date $ 22,3.1990, Applicant,
‘Place 8 Lucknow. | ) o
S
8\"3‘ . “S”T e
e,z

el L s
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- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL A\
. J .
yox- |  CIRCUTT BENCH LUCKNOW
é ' - ! ' 7 e e 00 ‘ q/S/’Ct(
. L ) R el .

T.A.No., 1749 of 1987

L 2

7y
7

\/)
. /

o - Jahéer Ahmad cecees Petitioner,
Vefsus
Union of India ond 9Fners o seeeee Opp-par.ty. (

.

Objectlons to the application for

substitution.
v \
;w"wl ' I, Keslave Do aged about
g}/‘" - yeats ,presently'working as - Sy, e, Meetowient £ e,
In the officd of the Dok, R, mwag,u NERG, Lyl
‘;V/Tgf;‘ do hereby solemnly affirm and state on oath as under:
10 _ : ,
I.

Tbat I have been duly authorised on bebalf of

the respondent to file objections and am fully conversant
with the facts.

s

2. That the contents of paragrapbs ho. 1 and 2 of
) /rﬂgg%mgpplication do not call fbr reply. '
. ﬁlﬁg Biiﬂc‘ﬁ‘m . )

0..2/"
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3, That the contents of paragraph no. 3 of the
application are denied

4, That the contents of paragraph no. 4 of the

application are’denied.

5. That Railway Administration is not conversant
with the facts as alleged in the paragraph no., 5 , only
~ this much is admitted that the case was dismissed on
26.2.90 .Further, the Tribunal had rightly decided the |

matter as the entire amount whidz vas due to Jaheer nhmad

' had already been paid.

6. . That the contents of paragraph no, .6 of the
. application are not admitted as drafted. In the instant \
‘ case there is absolutely no necessity and requirement for

the heirs of the deceased to bhe substituted.

7. B That the contents of paragraph no. 7 of the
application are denied

8 That the contents of paragraph no, 8 of the
- application are denied Slnce the entird amount which
- was due to the deceased 1.e. the death cum retirement
gratuity(D C.R.G.) amounting to R, 15 964,15 along with
interest had been paid in persuance to the order passed
by the High Court, Thus nothing remains and ag such the

applicationsare not entitled to be substituteqd in placd
of the deceased

g5, D3LE. | BB | - B
' Lacknow Fe ‘ - ‘ ’ veo 03/- .
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Verification "
I, Keshava Deo aged about {fn— years,

D.M,E./N,E.Railway, Lucknow verify that
knowledge

Working as STe
ents of para L are frue to my personal
2 to 8 are believed to be

the cont
. andbelief and those are paras

j?"i " true on the basis of records and legal advice. Nothing

material of it is false md nothing has been concealed.

80 help me Gode

3
| DEPONENT
acknoy £, D4R | B 5 RE
fachnew Ja

Dated 3 M"')”?’D
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IN THE CENTR,H ﬁ '\4 \IIoi \AT'\ B TR.LB(JI\JAL
: CIRCI erH
‘[L"\ Gaendhi Ehawan,0 :g Residency, Luck, 10w

= TR mm/m
(9/4 ‘ - NOLCAT/E11a,/Trs e 2y ), l‘(é Dated /CJ/ }/("b

5 a*}f“’ & W‘\ L ATRLICANTI

Ko

r‘ 'C'— . ' : *
Ul e :;j “Ionda g - \ESPONDENT's - "

DT Zoheer Fhamerl G o den Hhore i
y/ To | d’l[c M 2o+ b W *“)u L‘u}e —" =N
- M(”wf\/\»\'i‘( *'bLLL 2SIt - Gende L‘
@D She & Aldel Mafeen v AR
, ({~ 77)‘72 (Jz,ub} )Lk(, S .

i

Wnereas the‘maromallv NCted ‘asas hag oeen transferred

A g
AN . UnNceon = -,

Y, ‘by H L AN u.n;e* ,._,v.51 0 of the Admmlstrgtlve
' V' lebunal ~I.cb XIII of o35 ang i‘(";_'..?'?'{*‘ﬂ(" in thig T~ 1bunal

.
i

.

: as abOVG
vrlt L"Cjbl\)n E‘»Eiﬁ) \7)(

@f 190(\ of thc Cour* 3

i ral has - flm—d d(ﬂtc of

-,..l£]_3__‘_1990 The hearing

/f - .' e Y the maty er, . | ‘
z;}r,.lslng ogu o\f ordér dated . I ro appearance;is_ made o"n_ yéur
— . d2ssed by hehalf by vouk some one duly authoriged
—_— 7 ' to Act Rk plead °n your bahilf |
o, oin__ ¥

-\' The y/atter Will be herd ang P‘@Clr‘ed in your absence

given under my Hand seal o¢ he Iritunal this_ /% .
day of _ / ~ i9gc, L | .
' ' K3 {-- . » . St . ) . B
" ddnesh/
-
4
t b :




A . ' : IN TFE CEA\J‘”Q L ,\ur‘/Il\, LS——R{ATTVE ..,R
b

J
t
'
b

Q

*arlslng out 0f order dateq - if - 2y ’mearance, g.s\e madg } your
« - fs'ed by behalf . Ly your SoEe dne dulyuthwsx&
o . to Aot apd piead on your behcf. : '
in~ ' F | e ' Co

0/ (f,

IBUNAL

\ CiRCUIT EENCH
» ' . Gan~hi Bhaw W, ’ﬂr Qeslc ency, Lickrow

S Y967

/o I\.}DO.C:;T/:L}..}.,,.- - r'r\,(\-l'.rva 312‘5(‘(7 D_L ed 1 hP (Q/I/?a
4

3 C?)r\om, @r\/\ffrf’—f& i _APPLICA:\II? . : %’*\

VERSJS

» | bacas. e O(‘ ﬁﬂ\(«()q ‘ESDONDENT' ‘- . C(\
, hemoele: Sl s hin - Ve
Zi{;w‘mf‘(‘,t e Sk_q_,a (Ll\ ’bl}k"b‘—dé .- FP (’j
.. Ao

‘ ~ \Q. PN ‘bu‘) ‘ EL(SH’ Gd)\.C(C ‘o
5}1\?&?’5’4 14 {- 6'/ tLC ﬁ?:uf“wv .QJM

- )
- F N i . . . . - s ’ . . N
s Whereas ‘che‘marglr?ally N7-€7 2885 has been tran {ered
‘by __u L& &——___ uncer ta. o ivision of the A“Lln-lq”at.IVe\
’gr;bunal /‘Cu XIII 1935 arz cegis ¢ed in.this T

Iziburgy 'S above,

‘ ‘Jrl’t Peition 1 . &s‘sggégz:{' irob nal has - fmtd datg
“of lmc of the Court of PG -2 ) 1990,
0 d(‘n- v hld

O I stter, N

The.arlng

P

.“ The matter will be herd ang c?@uded in your aboence

‘given under’my Hand seal of he Tribunal thig A .
~daY°* ‘ (/ 199cC, = B I

. - !
- dinesh/ ' S , |

. -7 PEPUTY REGISTRAR' .
. -\ : ’ : " .. ‘
N o | | /
. 4 . i
\v ?.7
! ‘.J' :{I
L} ;' i
1) ¢ ’
b ' 1




IN THE ConTRAL Aum ISTRATIVE TRIBUNAL
Circuit Bench , Lucknow,

No .CAT /AKG/ Jud/ %;to the .. /277, . |

T.A.Nq,, ,ﬂ\{ %“) (3).of 1990 (T) . p(//

<O
i:Z;J3r)r¥QQ)L4 ‘}‘001 ..................... Appllcants

Vﬂrsu"

@l"ﬂk’«\ﬂz\,@vw % B&M ....... . e R@s?orndents; .
QTO Oviow % ?}v@\q ﬁwm*qqmﬂm a5 ch .

X ' hnereas the,marginally noted cases*has been t;ansfefrgg.
by L4, U0 L under the provision of the Admini-
straulve TrlbunaL Ac+ 13 ¢f 1985 ang reglstered in this Tri.

¥ ‘ , : . : ' '
’ ;\.\g‘%ﬂ ition NOQ%QZQ\,%&T The 1r1bunaJ~ has fixéd date «
R i S o
£ o v L;¥33 cee hea 1Ng f the matter
=, X., ar151ng out of - if 'ne ‘appearance ig made
g sted. ... .0 2ot oF on vour vehalf py Our some gne
s AR ETT T A seein dLly suthorised tq Act and Plead
G T /{f ....... on your behalf .~ -

,/ -

" The matter . 111 be he L9 and decides ip ~your
absence, Given under my hang . 25l of th“ Tribunal this ., .,

P s e of ML 1950,
- Ve . . . - :
- W e : ': ’ - ' ) -
. "‘. ‘4,’:‘—' Y ) .o . - .
AN DT e QC o) £oney
> _ . CREPLTY F=CGISTRAR

Bhartixa@

QW) %9“ SDJ%&»\CbQ kmm'r Q &{1 GéyfrlQJb

S \Ac\ukreft Yol iD—\\H%%@M* M‘&“g”
@ W\qm%;gl N C_ ?\m\}é@&k& @‘s&\f\@r}\& W\&%
R EITINNY

@) 2d, P RO Sl vl ’f’&n)a@mQ\

Hricon DR i, W ERLY W“"‘“\“%»
| -_WK pol B ool dated ok
QrV“LKF- el d% BQiLQ&’ (¢ A~} é%bﬁzg\QB 3 v S
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s 11\ THL: CLNTRAL AD»Z/ /TI\/E TRIBU AL o
‘ CerU_Lt Bcncn,uucxnow

, 216
R S . No CAL/AJKO/Jud/ Z/’?' Z'/ L‘ dat he e

R TANO ﬂk{(\)%j (T,,.of 1990 (T) -
: : . ’»;‘.,w\g\\w,&“ ..... ‘ .. iii ‘Appllcan‘t&

V~reu51 ‘

\J\’M‘@wflfsi «CS‘% S‘v’\g@ k .Respondents

\\* . (: x‘\ J\J \IAJ kgmﬂ&&’d‘"t\?’ Wj\v‘ ‘.‘ 'x«
L (..,w\cw\uo& QC\VU»AQIL‘LMQ(% {\Q;gw{' f%\mg.»u ,
NGB lx@&&nf&&, TGk s v “’

Lnereas the '%rgmally noted cases: has beén transferred" T
f Cr \... (R .undeﬁ the prov151on of the Adm1n1-j—:. SRR V2
stra rlounal Ac'?;"-l3 _L98u ana rbglstered 1n thls Trlm» L
" bunc.l a§ aDove S ) : o R {

N
w

NE
|

. ’4, \y.

{“' ,, ‘.-‘-\_\ ’ < o , e :\ - o -
"Wlt pe'?«ltlm NO&} %'(32.,. ~.-.- Tho Trlbmai has rlxed date
e ol E% Yz Ghey ++ #1990, The. .
! o ..‘,;; ﬂeo G. of tA@matter p
N _ ﬂ: i RN &3 P TN J_ no a eara Ce d .
", g {:& *orde’zg ated, bpearance iy ma e
%Sseo _a'n.r.o' .u ‘a0,

U\\)Q;M émdaﬁ ée(w\@gr Qhe &é gg%u&u “%?’“M _;b ,
. \\\ { \QC\\J-{ L8 m“é “'“’fg na&«h\%m -
'(fD xs»« \Ao;;** @ i) Dol Q\W\W"‘*?;"
Al T c.\v\cxag;% N f \)\Q\g,&g\bi&% @&,\m& MM% ,

| \{T’ QAC 54»\\(3“»,/ o Q 4"’.
Q\Q_TL))@’Y‘QV :
: J~ S B 1 So M@,L; E oo 1
%ﬂ 'C_Q,?b D Q\N’ L\ \u& N @J\_ﬁ “@%&\Q\Q "'\ﬁkf\i%_\

(
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|
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i
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&ww~“*“”“”m
§ cmrm mmmxsmm IVE ‘I.‘RIBUNAL .
cmmrr BENCH_LUCKNOW |
N ¥ ¥ No,i'mé of 198’7 @ e
L. S (wopo N002302 of 1985) L . P/
8 . | . - ‘ , .‘.‘ ’ . ‘A ’ ‘ @
o Zaheer Ahmad : S .f.._.-e.,, e Applicant.
o S Versus '
| ,f},U'aims of India & Others ......  -Respendeats.
. 26,2,1990 | . L |
‘Hon'ble Justice K. Nath, V.Co - T
: H@E'blg I'dr‘ Ko o Rama'ﬂ._ AOMO . }

: The'-ca'se has befea<'ca11ed. -Né oRe is pré"sent on
behalf of the ;a'pp‘licaat'.;',_ Shri A.K.Gaur appe_grin_é on behalf
- of ;epp'asite par.?tieé fileé counter, N@tic‘es s'ent by register
~ wed Pi nost te the applicant has been returxaea with the postal
o reperﬁ\t;?at the aadressee had died.  Notice issued t@ the

\

appllcant- is presumed served. Im par:a 12 @f the c@unﬁer,

it is me;ztianed that a sum of Rs', 15864«15 has already
\been 'p/a/.i te t.he applicant alongwith interest of

= Rs.ll 6-35 as per erders @f the i’tigh C@urt ‘after makimg
. l

certain fdeductimgs from the applicant' s dues as en 30.9.198&

In the ,éircumstaaces. the case 1s dispesed of as abated.

AETUA
A | g
S8 AR _ | |
. sy- L
e | o .

Deputy. 8 Rcmg’cvar

Gentral Adwinkiretive Tnbu;\al
“LucknaW Bunchb - o
C puckaotr Ve
S .



;. IN THE CENTRAL ADWINISTRATIVE TRIBUNAL = - 28( 12490

W, L | ALLAHABAD BENCH o e

- | ' B | _
o L .-Regd. A/D e

23~A, Thornhlll Road

Reglstratlon 0. A« No. ‘%g T of 199 ﬁ%ﬁwﬂﬁh i?#ﬁ(ﬁ$4?3

No. . GAT/ALld/Jud Sﬁ*%/ij:gebﬁ““]‘a\ L («/C
| 57‘ ﬁ&.ﬁﬂxbﬁ..gaap..oga o Appllcant(s) |

Respondentée)

_ , —

AR 5 GRWAR BAIVIER ByE,RLYs SRIARBI &,
', zemmsm mzewmm' ACSIGRTS DFTRCRY Baloib ¥, SORMGHIIR,
sar #MW& W mzﬁ* sm:w COPRLEN M. B LY, GOSNGBUR, -
m&g ggwsmmm .swmmz, zmmw HAB&GRR 43 g.amm, SRR W
W o

‘Allahabad le 001 //2 |

¢

ABTRREL mr/wm m@t PREIOR W EELY.

t.
-

:},» Please take notice +hat the apoalcant above named has.'

presented an App11Caumon a ccpy of’ whe reof is enclosed'herew1th .
which has been reglatar in thls Trlbunal ‘and the Trlbunal had
flxe‘d Doy of ﬁi‘i'?ﬁ | o FO.’L”. S " ‘ . e

; . - . . o - . C 7 ‘ , . -

i

If, no appearance ismade on your cehalf, your pleader ~
of ny 'sone oné duly authorised to Act and plead -on your behalf
in the sald application, 1t will be heard and dec1ded in your

absence.

~ Given under my hand and the <ceal of Lhe;Tribunal this Day
' : e ﬁuﬁm
Of o .1.990. . . " » o ) . .' -
- R 3 k'”‘_ . For Deputy/g’é§$trat
T e ﬂ (Jud1c1al) '

a

snely CoPY o R ; ’“Eﬁ%m SRERA DT

~



. - CENTRAL _ADMINISTRATIVE TRIBUNAL 1
- CIRCUIT BENCH,LUCKNOW

TeAekD. 1749 of 1987(7T)
( WeP.N0.2302 of 1985)

A
Zsheer Ahmad vesssene &pplicllt

Versus
Union of India vesssece Respondants,

22.11,1990,

Hon'bls Mr, Justiee K, “.th' v.C,
Hen'ble Mr, M.M. sin’. AsM,

Notice of substitutior. Applicstion
sent by Regd. post is presumed served on LeSpOTee
dents other than opnosite party No, 2 No objection
has been Ziled by any of the opposite parties.

Let the name of Shri Mohd, Mobin Mashmi & Others
eontained in substitution application be substi-
tuted in place of Shri Zaheer Ahmad,

ADMIT,
Issue notice to f£ils counter within

4 weeks, rejoinder within 2 weeks thereafter,
List for final disposal on 24.01,1991,

Sa/m £4/-
p..”. VOCO
// 779/\@@1 //
o ;;;:4‘/%%
Mg/ A TOmar b é‘)
Coea.t Uthoe,

Ceatial Aduinistrative Trilsunpal,
Circuit Beach,
LUCKNOW,
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Ny  VAKALATNAMA

.64

- NS/CCS

Before
In the Court of

CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUTY BENCEH, LUCKNOW

- - TQA. No. 1749 of 1987

Zaheey Ahmad ) XX S L Petitioner

E R R S A I A S

Versus

ety . PR ‘,_ E
Union of India and others, ces . Respondents,
SRR PO STR S e e, e e et ein e,
e s . | ‘
Ijvee. Satendra Kwmar, Chief Operating. Superintendent,. lNorth EasternRailway,
........ Gorakhp“r“
‘do hereby appoint and authorise smi.‘.A.ﬁ.‘N..Verma. ..... DU e e, ol
Railway Advocate.. . Lucknow to appear, act apply and prosecute the above des-

—y ¢

cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on myfour behalf, 1o file and take back documents, ™.
Lo accept processes of the Court, to deposit moneys and generally to reprezent myselffourselves in the. above
proceeding and to do all things incidental to such .ppearing, acting, applying, plcading and prosccuting for
myselffourselves, ' .

....................

I/fWe hercby aarce to ratify all acts doue by the aforesaid Shri. . . . . A, N.. Verma,
............ eaieeiiiiisieiiiiiieeecoie.. .. Railway  Advocate, .., ncknow

.....................

In pursuance - of this aut,ho;'ity.

........................

................................
...................................

..................................

NER-—84850400—807 '—4 7 84 ~
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NB/CCS.
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mm %U‘;q’fﬁ gqa; ETU Sﬁ'-u-‘loaﬁo: ..... A, " . .
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N IR A& [AdT[FAAG F AW A 3 § ITaE G, T @, Ariet w, AMaTT FW AR
T FHAE TN F (A S arfad Q@ T AqE A7, AT B/ SrfaTRT TIHT F, FISA, AT
a1 et fAaaa F AT I FARW &, AT A 3 AT 9w (AT F@ qA SR e /sy /FTIATEr A
A1 AR FF qarey fgffaa F79 i AW g9 ¥ fag g WER IwEaE &, F4 ®, A3 T,
afqaad &0 ST A FEAE w9 A A il T 3 forg e W AT FWE ) frvq a8
7 T8 & A <& gg g fie o o W ST gafad qiferd & wfwﬁaqg&@mamfamxma@
=< fomr T &, 9@ aF gaq wraeaa /Al FaT/eie AT gas gra faw TR A jedvex e ar fr
e /s et fard/fadet TaF % fege S@ ara e v s ew SR Y Qo a1 weE: A @
FT9E A, T TR Afgere H3, 7 CET B FA T AT GEAWAT HIM R gTa AR /A [FEEArEy qera:
a7 I GRS Y ST AT A SN ST A Dy —— el R R T
e aates afcfeafadt § S A ORI & Fwfad ST ¥ T w3 * g qafeq @@a 7@ § AR
Fr@ ¥ qEANT F F g FA fafygq ¥ A ARE TER F fea ¥ sfaga A & 95 ey FTIAA
oAt w1 FUAL A guEar ®T gaan foEs g % a7 [mdfte AEATE qUd: a1 A awmEig @ W@ HIT
oy saw wma # e e e FAL AT FAHA w0 % f3dn FOT G@R gy 9A wEEQ W

~ ’ . Hﬁﬁﬂm | ’ ; A
(T vemray ol Al Ky Bl

QE/ V(Eas/& A it B AgEEA T B wE |
S5
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se YAKALATNAMA

Trilrunol | lleholas.
Y} AL fey 61 [870) .
’)—;')“Oq/‘\( C() Plaintill Z’(} QQ@ A\‘{'))Ol 1 adl ‘ Claiment :M.

- Defendant “Appellant

Bzfo v ',\-. g
“tathe Court of ¢ enicol Adwm mﬁ m i 0
A ' (Ol LD

Plaintiff

\7\7‘;% \"L\’\ Vi ersus. Petitioner
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The President of India do hereby appoint and authorise ShuAK/{’?%‘ijma\)f

Adipeade ) ALLA IO, ...

................................ to appear, act, apply, plead in and prosecute the above described
suit/appeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes ,
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and | o
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all “things mlﬁa.., _
incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT N
NEVERTHELESS to the condition that unless express authority in that bshalf has previously been obtained | i
from the appropriate Officer of the Government of India, ths said CounselfAdvocatefpleader or any, , .
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon whollyx"7 .. .
or partly the suitfappeal/claim/defence/proceeding against all or any defendantsfrespondentsfappellanify
plaintifffopposite partics or enter into any agreement, settlement, or compromise whereby the suit/appeal/ |
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein ‘k X

* to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consulf & =%~ -
such appropriate Officer of the Government of India and an omission to settle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suitfappealfprocesding isfare wholly or
partly adjusted and in every such case thesaid Counsel/Advocate/Pleader shall record and communicate
forthwith to the said officer the special reasons for entering into the agreement, settlenient or compromise.
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in pursuariog of this authority.

IN 'WITNESS WHEREOF these presents are duly executed for and on Lshalf of the President of
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